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BROTHERHOOD FOOTBALL CLUB   ……. PETITIONER 

VERSUS 

SIKKIM FOOTBALL ASSOCIATION  ……. RESPONDENT 

Date: 04.10.2024 

CORAM : 

     HON’BLE MR. JUSTICE BHASKAR RAJ PRADHAN, JUDGE 

For Petitioner  : Mr. Abhinav Kant Jha, Advocate 
     Ms. Preeti Basnett, Advocate 

     Ms. Susmita Ghalay, Advocate 
     Ms. Marina Rai, Advocate 
     Mr. Amit Rai, Advocate. 
 

Respondent  : Mr. Menla Ethenpa, President. 
     Mr. Phurba Sherpa, General Secretary. 
 

         …… 
 
1. Pursuant to the notice issued by this Court the President-Mr. 

Menla Ethenpa and the General Secretary-Mr. Phurba Sherpa of 

Sikkim Football Association are personally present. They are not 

represented by a Lawyer. Opportunity was granted to engage a 

Lawyer. However, it is stated by them that they have already taken 

a decision to lift the ban imposed on the petitioner and therefore, 

they would not want to take the issue further.  

2. The General Secretary of Sikkim Football Association submits 

that the earlier ban imposed on the petitioner would have no 

adverse effect on the petitioner. They will get the necessary points 

that they were entitled to and they are allowed to participate in the 

tournament.  

3. In view of the categorical statement made before this Court 

the learned Counsel for the petitioner does not desire to pursue the 

matter any further and allow the petitioner to participate in the 
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tournament instead. Needless to say all allegations and counter 

allegations made by the parties stands withdrawn. 

4. The Writ Petition (C) No 38 of 2024 stands disposed as 

withdrawn along with the interim application. 

  

         Judge 
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